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. has filed this Contempt Petition onpetitioner ha oompl led with
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the directions

3,.,.,Me eithin two months from the d
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. hnt four other persons who werepetitioner but tour

tocluded in the -ginal application and tendered a.logy.
in view of the apology stated in the affidavit
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Contempt Petition today itself-
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The order now the respondents have pas

shows that the appointment of the petitioner is only for

this summer season and the petitioner has joined on

1.9.1997. According to the respondents' counsel, this

summer season will come to an end by 15.10.1997 and

thereafter the petitioners will be engaged according to

their seniority as and when subsequent vacancies arise. It

was also stated that the respondents had wrongly given the

job to the contractor and on the basis of the interim

orders of this court the respondents have now engaged the

petitioners.

In the circumstances, we' find substantial

compliance of our orders and these contempt of courts

proceedings are dropped and notices discharged

V(K.Mulhukumar) (Dr.Jose"^. Verghese)
Member (A) ' Vice-Chairman (J)
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